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Dt. of Gﬁder;23-3-94.

oA 785/92,

D.Sarveswar
e .Applica‘nt

Vs,

1, Divisional Railuay Manager (ORM),
s.E . Rlys, Waltair, Vigakhapatnam=4.

sr.Divisional flectrical Engineer
(1RS) (SR.DEE(TRS)
SE Rlys, Wsltair, Visakhapatnam=Se

3, Divisional Persomneil Gpficer (DPO),
SE Rlys, \Jaltair, Uisaknapatnam—d.

...Respondents

Counsel for the Applicant shri M.Balskrishna Mur thy

Counsel for the Respondents shri N.R.Devraj, SC for Riys
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and the same was compliad with., Then it cannot be stated

that it is a case o?- equast transfer and the respondents

-~

i

viewed it rightly as dministrative transfer and accordingly-

Az aanl ottt : :

the s ;Eandidat s who are originally allotted to the
Diesel Loco Shed were |given places in ths geniority list of
the Electrical Loco Shed on the basis of their rankings in
the panel dated 1-8-19B9.

7 The said action of the respondents #annot be traate&dra
arbitrary or uiolative;ﬁifrticleﬁ1ﬂié%'tha Constitution and
as such the impugned siniority list-doas not warrant inter-

ference and accordingi the OA is dismissed, No costs,

Ceurt Officer
Administrative Tribuda,

ak
Cepy to:=-

4, Divisienal Railuay Manager (ORM), S.E.Reiluays, Wsltairy
Visakhapatnam-4. 3

2. Sr. Divisisnal Ele trical Enginser, (TRS)(SR.BEE(TRS)
S.E;Rlyﬁ;gyaltair, Visakhapatnam=9,

3, Divisienal Perssnnal orpicer(0P0), $.E.Rlys, Welteir,

sakhapatnam-8, _
;ﬁ/df:/)i:; copy to Sri, M. galakrishne Murthy, advocate, 49-35-2
o Abidnagar, Akkayyapplem, Visakhapatnam=16.
.Devaraj, SC for Rlys, CAT, Hyd.
CAT, Hyd.

5.' Cne cepy te Sri. N.
6, One copy te Librery
7. 0Ons spare cepy.”™
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Loco Shed & whether they should be given placementé in the

eeniority listd of the Electrical Loco Shed as per their

nel dated 1-8-1989, As it is @8 case where

those emﬁloyees vere originally‘informed that thay would be

rankings in the Pa

X absorbed in the Electrical Loco Shed and due to gxigencies

A ' o Diesel Workshop? onaih£4}£°“hd‘*hat

i ghey were allotted T
e

&%~&8—a—eaae-a#—adm%n%strafivaﬂt;ansﬁsn,_,lhe raspondents felt

that it 1s 8 ca3s of administrative transfer 8and accordingly

list was Lssued uherein those who

the impugned saniority

o i requested for allotment in the glectrical lLoco Shed were given

placemants in the seniority 1ist of tlectrical Loco Sheds on

i the basis of their rankings in the panel dated 1-8-1989, The

game is agsailed in this OA.

S 1t is 8 case where comnan examination was conducted for

recruitment of group-D employees "in Diesel Loco Shead,- Electical

B """ Loco Shed and Elactrical (General) . 1t is not a case uhsre

|
. the applicants ware required to epply for appointm nt in one of

I those three units only. I such a case it i8 mecessay for

tha employer to require the candidatses selected to give.their'

i prefarenca} andLgllot them on the basis of those preferences
and % in regard to any unit, the prefsrences.mada are more

i.. 'r"‘
than enemaﬂd vacanties in that unit, then the praferences of

thase having higher rankings have to be accepted and those who

vere in the lower rankings have to be allotted to the other

units .

6. In fact in this case all the selecteas ‘who were having
rankings .above 126 were informed that thay would bs absorbed
in the Elsctrical Loco Sheds; but they were allotted to Diessl

Loco Sheds due to exigencies, Then vithin a short period soms

of those who were allotted to the Diessl Loco Shaeds represented

hjx_ -
i _ that they should be given postings in Ellctrical Loco Sheds
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IN THE CENTRAL AIM INISTRATIVE TRIBUNAL:HYDERABADBENCH
AT HYDERABAD,

R,A.79/94 in OA,785/92,

Date of ordersll-7-95,

Betweern: =
D, Sarveswar ceee

And

1. Divisional Railway Manager (DRM),
South Eastern Railway-Waltair,
Visakhapatnam~4.

f

2. Sr.Divisional Electrical Engineer(TRS), -

South Eastern Railway,Waltair, !
Visakhapatnam-9, . {

|
applicant/Respondent.
!

f
3, Divisional Personnel Officer,
South Eastern Railway,Waltair, !
Visakhapatnam -4.

L2 IR N ]

Respondent s/Respondentd.
|

'

Counsel for the Aponlicamnts Mr.M.BalaKrishna Marthy
Counsel for the RespondentssMr.N.R.Devaraj,Sr.G5C.
, :
Hon'ble Mr.Justice V.Neeladri Rag,Vice-Chairman
Hon'ble Shri A.B.Gorti,Member Administrative.
Hon'sle Tribunal made the followﬁng orders- v

CORAMs

The applicant in the 0,A,filed tpis R.A Inspite; "I
of repeated adjournments, there is no representation
b

for the applicart. e

| 1
The R.A.is dismissed {for default. No costs.

A%ﬁﬂa”1;7if )

Dy.Reglstrar(Judl
|

:

Copy tos-

1. Divisional Railway Manager(DRM),
South Eastern Railway-Waltair, |
Visagkhapatnam-4,

2. Sr.,Divisional Electrical Engineer(TRsb,
South Eastern Railway,Waltair, |
Visgkhapatnam=-92,

3. Divisional Personnel Officer, i

South Eastern Railway,Waltair,
Visakhapatnam~4. i

f

" 4, One coyy to Sri M.Balakrishna Moorthy,Advocate,

49=36~27,Abidnagar, Akkayyapalem,
Visakhapatnam-530 016,

T5. One copy to Mr.N.R.Devaraj,Sr.JG5C, ﬂfw Hyd.

6., One spare,

kku. » " |
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imittf and Interim directions

5 sued ;s

| lowed,
i.sposed of wit;n directions.
ismissed.

ismissed as withdrawn

ismissed for defau ltf
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costs.

Centrat Adminisyy,
ative Trip
DESpaTCy TV

HHJULISYS N
HYDERABAD Bgm[






